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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 277 OF 2022

IN THE MATTER OF:

LIYAKAT ALI & ORS ....APPLICANTS
VERSUS
STATE OF UTTAR PRADESH & ORS. ....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT/SILVERTOAN
PAPERS LIMITED WITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:
1. That the present Reply is being filed on behalf of Silverton

Pulp and Papers Private Limited, through its
Environmental Manager Mr. Gaurav Kumar, who is the
duly authorized signatory of the Company and is
competent to swear the Affidavit on its behalf.

2. That the present Reply is being filed in compliance of
order dated 21.07.2022 passed by this Hon’ble Tribunal,
pursuant to notice being received by the Answering
Respondent of the pendency of the present proceedings.
Vide its order dated 21.07.2022, this Hon’ble Tribunal

has taken note of a letter having been sent by some
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inhabitants of Village Dhandeda, Tehsil and District
Muzaffarnagar, Uttar Pradesh, including the lead
Applicant Mr. Liyakat Ali, wherein the inhabitants of the
village have raised concerns regarding the discharge of
effluents from inter-alia the industrial premises of the
Answering Respondent into the drain abutting the
agricultural land of the inhabitants of the village. The
inhabitants of the village have also complained about the
blockage of the drain due to the negligence on the part of
contractors of the government departments, leading to
flow of the discharged effluent into their land, resulting in

damage to their wheat and sugarcane crops.

. That taking note of the grievances addressed by the
inhabitants of the village in their letter, this Hon’ble
Tribunal, vide its order dated 28.04.2022, constituted a
Joint Committee comprising of representatives from the
Uttar Pradesh Pollution Control Board [UPPCB] and the

District Magistrate, Muzaffarnagar to submit a factual
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and action taken report in the matter. This Hon’ble
Tribunal specifically directed the Joint Committee to
undertake site visits of the area, look into the grievances
of the Applicants [inhabitants of the village] and take

requisite action.

. That in compliance of order dated 28.04.2022 passed by
this Hon’ble Tribunal, the Joint Committee, comprising of
City Magistrate, Muzaffarnagar, Regional Officer, UPPCB,
Muzaffarnagar, Assistant Environment Engineers,
UPPCB, Muzaffarnagar, undertook site visits of the
industries in the concerned area, including the industrial
premises of the two industrial units of the Answering
Respondent, and collected samples from the final outlet
point of the Effluent Treatment Plant at each industrial
premises, from where the discharge of the treated effluent
takes place into the Dhandhera drain, which is the drain

in question.



A

5. That a perusal of the Joint Committee report dated
18.07.2022, as obtained from the official website of this
Hon’ble Tribunal, clearly reveals that at the time of
inspection, the ETP’s at the industrial units of the
Answering Respondent were found operational and all the
parameters, qua the sample in respect of the two
industrial units of the Answering Respondent [Test
Reports annexed as Annexure-3 and Annexure-4 to the
Joint Committee Report], were found to be within the

stipulated norms.

6. That it has also been noted in the Joint Committee Report
that at the end point of the ETP’s at the industrial units
of the Answering Respondent, the Online Continuous
Effluent Monitoring System [OCEMS] is installed, which
is connected with both the Central Pollution Control
Board [CPCB] server at Delhi as well as the UPPCB server
at Lucknow and that during the time of inspection, all the

parameters displayed on the screen were found to be
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within the prescribed norms. It is respectfully submitted
that OCEMS ensures round the clock monitoring of the
effluent discharge and air emission done from the
industrial units of the Answering Respondent and a
perusal of the data from the OCEMS, available with the
CPCB and the UPPCB, shall substantiate the fact that the
industrial units of the Answering Respondent are
compliant in all respects and the effluent discharge from
them is taking place well within the prescribed norms,
thus posing no threat to the environment in general and
the agricultural fields of the inhabitants of the nearby

village in particular.

. That it has also been noted in the conclusions of the Joint
Committee Report dated 18.07.2022 that all the
industrial units in the area were found complying with
the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control

of Pollution) Act, 1981. It has also been noted in the
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conclusion that due to the overflow of the Dhandhera
drain, resulting in the treated effluent entering the
agricultural fields of the villagers and causing some
damage to their agricultural crops, loss to the tune of Rs.
2,21,250/- was caused to the villagers [as computed by
the Revenue Department, Muzaffarnagar|, which has
been duly paid to them. Further, additional compensation
towards removal of sludge from the agricultural land of
Mr. Liyakat Ali and Mr. Hashim Ali, amounting to Rs.

49,000/,- has also been paid to them.

8. That despite the industries in the area not being
responsible for the maintenance and upkeep of the
Dhandhera drain, which merges into River Kali via the
Begrajpur drain and the maintenance of which is the
responsibility of the concerned government department,
and them not being at any fault for the overflow from the
drain, as a goodwill gesture towards the local populace of

the area, the industries came together to make
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contributions for the payment of the aforesaid

compensation to the villagers.

9. That it is evident from the conclusions drawn in the Joint
Committee Report dated 18.07.2022 that the Joint
Committee had an interaction with Mr. Liyakat Ali and
other villagers, and they were assured that the villagers
have been compensated for the losses suffered by them
due to the overflow of the drain. The villagers also
stressed that they have no remaining grievance against
either the industries or the contractor/ government
department. An Affidavit was also submitted by Mr.
Liyakat Ali, the lead Applicant in the present matter,
which is annexed as Annexure-15 to the Joint Committee

Report, affirming the above.

10. That taking into account all the facts and
circumstances, a categorical recommendation has been
made in the Joint Committee Report dated 18.07.2022

that the Irrigation Department shall ensure de-silting of
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the Dhandehra drain from time to time so that another
instance of overflowing from the drain does not take

place.

11. That in its order dated 21.07.2022, this Hon’ble
Tribunal took note of the contents of the Joint Committee
Report and raised certain questions regarding the waste
generated at each industrial unit in the area and the
mode of disposal of such waste. This Hon’ble Tribunal
also observed in its order that the details pertaining to the
various consents and permissions, granted in favour of
each industrial unit, and the extent of their compliance,
have not been given. For this purpose, this Hon’ble
Tribunal directed the Joint Committee to undertake
further visits to the industries in the area and look into
all relevant aspects, obtain copies of the consent
documents, verify the factual position, including
compliance with the consent conditions and

environmental norms, and submit another report to this
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Hon’ble Tribunal. Vide the same order dated 21.07.2022,
this Hon’ble Tribunal also issued notice to all the
industries in the area, including the Answering

Respondent.

12. That the Joint Committee Report, which was to be
submitted before this Hon’ble Tribunal in compliance of
order dated 21.07.2022, is yet to be uploaded on the
official website of this Hon’ble Tribunal, which leads the
Answering Respondent to believe that the same is yet to
be filed. The Answering Respondent craves the leave of
this Hon’ble Tribunal to file an additional response to the
contents of the report which may be submitted by the
Joint Committee in the future but by way of the present
Reply, the Answering Respondent seeks to endeavour to
demonstrate to this Hon’ble Tribunal as to how the
Answering Respondent is operating fully in compliance of

all the environmental norms, after having obtained all the
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requisite permissions, consents and clearances from the

concerned regulatory agencies.

13. That it is submitted that the Answering Respondent is
a company, which has been a reputed presence in the
industrial circles since the last several years and prides
itself on practicing the highest standards of professional
and business ethics in pursuing its commercial interests.
It is earnestly submitted that the Answering Respondent
is not indulging in any pollution of any kind and has
always offered full co-operation to the statutory
authorities and has been extremely vigilant in ensuring
that all environmental and statutory norms and
regulations are complied with. The company has got all
the statutory clearances from the regulatory authorities
and considers compliance of the same as part of
responsibly conducting its mercantile interests with the
highest standards of probity and ethics. The industrial

units of the Answering Respondent have employed all the
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necessary safeguards in the form of installing modern
machinery and adopting environment friendly means to
ensure that no pollution of any kind is caused by the
industry. The Answering Respondent also ensures at all
times that no untreated effluents are discharged from its

industrial units.

14. That the Answering Respondent believes in pursuing
its commercial interests in a responsible manner and is
willing to participate in any process that is undertaken
for the safeguarding, protection, preservation and
improvement of the surrounding environment in the
industrial area, where the units of the Answering

Respondent are situated.

15. That the Answering Respondent has been operating at
all times with a valid consent from the UPPCB under the
provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control

of Pollution) Act, 1981, in respect of both its industrial
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units. The current consents, granted by the UPPCB to the
Answering Respondent under the above named statutes,

are valid till 31.12.2024, in respect of both the units.

Copies of the consent under Section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, granted
to the Answering Respondent by UPPCB, in respect of

both its units, are annexed and marked as Annexure-1

(Colly).

Copies of the consent under Section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981, granted
to the Answering Respondent by UPPCB, in respect of

both its units, are annexed and marked as Annexure-2

(Colly)

16. That the Answering Respondent has also obtained the
Authorization under the provisions of Hazardous and
Other Wastes (Management and Transboundary

Movement) Rules, 2016 from the UPPCB, in respect of
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both its wunits, with the latest ones being valid till

02.08.2027.

Copies of the Authorizations, issued by the UPPCB in
favour of the Answering Respondent, under the
provisions of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules,
2016, in respect of both the units, are annexed and

marked as Annexure-3 [Colly].

17. That the used oil, contaminated cotton rags or other
cleaning materials, empty barrels/containers/liners,
which may be contaminated with hazardous chemical
waste, are disposed of by the Answering Respondent
through the Treatment, Storage and Disposal Facility
[TSDF]| of Sheetala Waste Management Project, which is
one of the leading environment management service
providers in the country and is licensed by several state

and central government departments.
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Copy of the Agreement between the Answering
Respondent and Sheetala Waste Management Project, is

annexed and marked as Annexure-4.

18. That the Plastic Waste generated at the industrial unit
of the Answering Respondent is presently being utilised
at the unit through the gasifier installed at the industrial
unit of the Answering Respondent, the establishment of
which was duly approved by the UPPCB vide Consent to

Establish dated 14.12.2020.

Copy of Consent to Establish the Gasifier, granted to the
Answering Respondent by UPPCB, is annexed and

marked as Annexure-5.

19. That the fly ash, produced at the industrial unit of the
Answering Respondent as a result of the manufacturing
process, is taken by independent contractors, namely

Hemkunt Transport Company, M/s Bulk Ash suppliers
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and Mechfin Infra, and either supplied to the cement

industry or utilised in the brick making process.

Copies of letters from the independent contractors,
indicating the mode of disposal of fly ash at the industrial
unit of the Answering Respondent, is annexed and

marked as Annexure-6 [Colly].

20. That the Answering Respondent has also got the No
Objection Certificates from the Uttar Pradesh Ground
Water Department [UPGWD], in respect of its three
borewells, which are valid till 13.03.2026. All conditions
of the NOC, including recharge, installation of
piezometers, flow meters etc. are being fulfilled by the

industrial unit of the Answering Respondent.

Copies of the No Objection Certificates, issued by the
UPGWD in favour of the Answering Respondent, are

annexed and marked as Annexure-7 (Colly).
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21. That it is respectfully submitted that compliance of all
conditions, related to the various consents, certificates
and permissions granted to the industrial units of the
Answering Respondent, is ensured by the Answering
Respondent with great diligence and all documentation
related to the same was produced before the Joint
Committee, at the time the inspection of the industrial
units of the Answering Respondent was done by the Joint
Committee, in compliance of the order dated 21.07.2022
passed by this Hon’ble Tribunal. In case it is so directed,
the Answering Respondent shall be willing to place the
relevant documentation before this Hon’ble Tribunal as
well.

22.  That it is manifestly clear from the above submissions
that the industrial units of the Answering Respondent are
fully compliant and have all the requisite permissions and
clearances, which are required for its operations. The
Answering Respondent is also a stakeholder in the

preservation of environment and adopts all measures so



17

as to ensure that no pollution is caused due to its
operation. The cause of action in the present Letter
Petition pertains to overflowing of the Dhandhera drain,
due to which some damage was caused to the crops in the
nearby agricultural fields of the villagers and the
Answering Respondent cannot be faulted in any manner
for the said occurrence, as the Answering Respondent
ensures at all times that only treated effluent, conforming
to the stipulated norms, is discharged into the drain and
the Answering Respondent is not responsible in any
manner for the maintenance and upkeep of the drain,
which is under the duty sphere of the concerned
government agencies.

23. That moreover, considering that the villagers were
also not at fault for the overflow in the drain and damage
to their crops, as a goodwill gesture, the Answering
Respondent, along with the other industrial units, made
voluntary contributions to compensate the villagers for

their losses.
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24. That it is relevant to mention that the discharge into
the Dhandhera drain is also made by the local villagers
and some other units functioning in the nearby area. It is
undertaken by the Answering Respondent that in case
some suggestions are made or directions are passed by
this Hon’ble Tribunal in respect of the maintenance and
upkeep of the Dhandhera drain, then the Answering
Respondent shall be willing to offer full co-operation to

the statutory authorities in that endeavour.

25. That in such circumstances, it is respectfully prayed
that the present Original Application may kindly be

disposed of, qua the Answering Respondent.

FILED BY:

DiRaN Shaswa.
[UTKARSH SHARMA]
Counsel for Respondent/ Silverton Pulp and Papers Private Limited
Private Limited
139, Setalvad Block,
Supreme Court, New Delhi-110001
Mob:+91-9312061203
Dated: 20.10.2022 E-mail: utkarsh.sharma7@gmail.com
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(One Hundred only)

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.277 OF 2022

IN THE MATTER OF:

LIYAKAT ALI & ORS. ....APPLICANTS
VERSUS
STATE OF U.P. & ORS. ...RESPONDENTS
AFFIDAVIT

I, Gaurav Kumar, S/o Mr. Shudhir Kumar Chaudhary, aged 32 years, R/o
H.No. 34, Alipur Kalan, Muzaffarnagar, Uttar Pradesh-251301, do hereby

solemnly affirm and declare as under:-

1. That I am the Environmental Manager at Silverton Pulp and Papers

Private Limited and am fully conversant with the facts of the present

case. [ am also duly authorized on behalf of the Company to affirm this

Affidavit.

2. That I have read and understood the contents of the accompanying

Reply to the aforementioned Application, which has been drafted under
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my instructions and I state that the contents of the same are true and
correct to the best of my knowledge derived from the records
maintained during the course of usual business by Silverton Pulp and

Papers Private Limited.

3. That the Annexures annexed to the present Reply are true and correct
copies of their respective originals. G B o€ 1Y e
DEPONENT
VERIFICATION

Verified at Muzaffarnagar on this day of October, 2022 that the contents
of the above affidavit are true to my knowledge, no part of it is false, and
nothingmaterial has been concealed therefrom.

G\m\T\D > “ S
DEPONENT
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U.P. Pollution Control Board

ANNEXURE-1 [COLLY

CONSENT ORDER

Ref No. - :
68239/UPPCB/M uzal‘farNagar(UPPCBRO)/‘CT O/ SRS Dyiios0
water/MUZAFFARNA GAR/2019
ey,

Shri AKSHAY JAIN

M/s SILVERTON PULP AND PAPERS PVT LTD

9.0TH KM. BHOPA ROAD, MUZAFFARNA(EAR, DISTT = MUZAFFARNAGAR
(UP),MUZAFFAR NAGAR,25100]

MUZAFFARNAGAR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SILVERTON PULP AND PAPERS PVT
LTD

Reference Application No :6137725 Dated :03/01/2020

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SILVERTON PULP AND)
PAPERS PVT LTD is hereby authorized by the board for discharge of their industrial effluent
generated through TP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2 This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Nrsh] Cugitally signed

by Mish

Kumar  chauna
Date: 2020.01.03

Chauhan 15:56:22 +05°30"
For and on behalf of U.P. Pollution Control Board

CEO
C-3.

Enclosed : As above
(condition of consent);

Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar, FTishi o
i g > 4 umar Chauhan
Date: 202001 03

Chauhan 1sssaz 0530

CEO
C-3.

TRUE Y



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SILVERTON PULP AND PAPERS PVT LTD vide

Consent Order No. 6137725/ Water ' Dated : 03/01/2020

(S|

4,

4

0.

thc___ﬂ)l_i_(m'ji_ng norms dated treated effluent

- extraction and it will be the res

CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Kraft Paper- 200 MTD using Waste
Paper as main raw material.

This consent is valid only for products and quantity mentioned above. Industry shall obtajn prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :
et = 82 UM dally etfluent disc

A Effluent Discharge Details it =
| S.No } Kind of Effulant Maximum daily (Treatment facility and
disch

. TR — | discharge,KL/day arge point |
|r___-_ | | Domestic 3 KLD f Septic Tank
L 2 | industrial 500KLD |  grp ]

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if' discharged
outside the premises, if meets at the end. of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with

I 3 7\l _|

TR Domestic Effulant |

| S:No  Parameter | Standard j
1 Quantity of Discharge | 3 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .

[Ty Industrial Effulant _ 3
r” | ,é[\m Parameter J Standard 1
| 1 ' Total Suspended Solids } As per Board Norms W
N . BOD | As per Board Norms |
S 3 '- B f CcOoD J As per Board Norms 1
T a |' ___Qil & Grease As per Board Norms 1
|'_ e 5 | Quantity of Discharge 500 KLD J

Effluent generated in all the processes, bleed water, cooling cfﬂupnt and the effluent generated ?FQI]]
washing of floor and equipments etc should be treated b’efore its disposal with treatedjmdus;rlal
effluent so that it should be according to the norms prescribed under The Environment (I rotection)
Act.1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis shoulld beﬂas per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. . —

The industry will have to ensure compliance of the permission from .t_[Lg;C.GW{;___bgfore ground wgt_ez:
ponsibility of the industry to comp’i_y- with the varous conditions of
the permission taken. & |

The industry shall sul
1986,

mit Environmental Statement in prescribed form 'V rul-ef_.;f],o. 14 of E.P Rules
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10.

The industry shall comply with varioys provisions of Ajr (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.p. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018, The copy of this guideline is available at URL
htlp:f’/www.uppcb.com/pdf!Green-Be!t—Gm’dlc_I60218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
[he unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board,.

[T closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

22



I-The unit shall maintain strict supervision on fluctuations in operaling parameters with respect Lo

each treatment unit of the Effluent treatment plant,

2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-

I/CPCB/P&P/ 14212 dated 08/12/201 7, the industry will follow the Effluent discharge standards as

notified under the Enwroumf_:nt (Protection) Rules, 1986 and only the treated effluent meeting the

(Lj‘!ﬂL[It‘I'}[ discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
ischarge.

3-The lﬁlil will not use agro based raw materials in the production process. ;

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the

SPCB and CPCB server,

3-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

,(}J-l'l“hg ll}mip shall ensure deployment of qualified manpower to step up self monitoring mechanism on

24 x7 basis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it

w]iH be the responsibility of the industry to comply with the various conditions of the permission

laken, .

8-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands

automatically suspended for that period,

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P

Rules 1986,

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for

Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.

[-Industry shall install at sufficient height from the ground level Open to Network HD PTZ

rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent {reatment

plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control

room.

I2This consent is valid only for products and quantity mentioned above. Industry shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

[3-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution

Control Board for protection and safe guard of environment from time to time,

[4-Industry shall submit quarterly monitoring reports of treated effluent from a certified/

approved laboratory under E.P, Act 1986. y

| 5-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

1981 as amended. Water (Prevention and Control of Pollution) Act 1974 as amended and all other

applicable rules notified under E.P. Act 1986. '

16-The unit shall submit the audited balance sheet for the current year.

[ 7-Minimum 33% of the land on which industry is established will be covered by the plantation of

tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL

http://'www.uppe b.com/pdf/Green-Belt-Guidle 160218.pdf,

ishi Digitafly signed
NI by Nishi Kurmar

[ssued with the permission of competent authority . Kumnar: /2200

Date: 20200103
Chauhan iss72 o530

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.

23



24

U.P. Pollution Control Board

CONSENT ORDER
Dated : 30/12/2019

E&%g}?l'IPPCB!MuzaffarNagar(UPPCBRO)!CTO!
water!MUZ-AFFARNAGARKZO19
To,
Shri AKSHAY JAIN
M/s SILVERTON PU LP AND PAPERS PRIVATE LIMITED UNIT 2
9 Oth Km, Bhopa Road, Muzaffarnagar, Distt.- Muzaffarnagar (UP)MU ZAFFAR

NAGAR,25] 001
MUZAFFARN AGAR

6 of The Water (Prevention and control of Pollution) Act, 1974

Sub: Consent under Section 25/2 : 974
S[LVERTON PULP AND PAPERS

(as amended) for discharge of effluent to M/s.
PRIVATE LIMITED UNIT 2

Reference Application No :6138190 Dated :30/12/2019

effluent into water body or drain or {and under The Water (Prevention and control of
d as the act) M/s. SILVERTON PULP AND

rge of their

L For disposal of
Pollution) Act,1974 as amended (here in after referre
PAPERS PRIVATE LIMITED UNIT 2 is hereby authorized by the hoard for discha
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
offluent through septic Lant/soak pit subject 10 general and special conditions mentioned in UK
annexure ,in refrence to their foresaid application . ; :
2, This consent is valid for the period from 01/01/2020 10 31/12/2024 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any ot all conditions under section 27C7) o1
water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent quthority .

NiShi Digikally sty
I3y Mash! duma
Kumar  Shadhan
Date; 20191233

Chauhan ya3hon =450

For and on_ behalf of U.P. Pollution Control Board

CEL
C-3.
Inclosed : As above
(condition of consent):
Copy to: Regional Officer, U.P. Pollution Control Board, Muzaflarnagar. Misi
[Keirmid
Chauhan %



Annexure to Consent issued to .M/S.SILVERTON PULP AND

vide

Consent Order No. 6138190/ Water

4(b)

N

6.

oC

U.P. POLLUTION CONTROL BOARD, LUCKNOW

PAPERS PRIVATE LIMITED UNIT 2

Dated : 30/12/2019
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Writing Printing/Kraft/Coated

Duplex/News Print Paper-300 MTD using Waste Paper as main raw material.

d only for products and quantity mentioned above. Industry shall obtain prior

This consent is vali
ict/ process /fuel/ plant machinery failing which

approval before making any modification in prodt
consent would be deemed void.
The quantity of maximum daily effluent discharge should not be more than the following

yiof meaminim Al RN e e morethantne 7o PR S e |

F_ﬂ__..a-_ Effluent Discha

rge Details
Maximum daily

Kind of Effulant Treatment facility and

L discharge KL/da discharge point |
[l ___Domest — SepticTank |
Ll

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply systen. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
offluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .
The domestic effluent should be treated in treatment piant so that the should be in conformity with
@ﬁi@@ﬂ&%@g_@i@ﬁeated GOt e e

e S I ey

(N ___Domestic Effulant IR e
Parameter Standgj;_cl________i

Quantity of Discharge

The industrial effluent should be treated in treatment plant so that the t
conformity with the > following norms. . . Ul N e S
Industrial Effulant :

reated effluent should be in

e e

Standard ...

L S.No Parameter
| e i R, Total Suspended Solids As per Board NOrms
BOD ~ As per Board Norms |

I S SRR
' ! As per Board Norms |

____Oil&GCrease ..
Quantity of Discharge .
[ffluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments €tC should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory . _ '

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standafds and its subsequent amendmentsfstandards prescribed under The Environment
(Protcction‘) Act, 1986.

The industry will have to ensure compliance
extraction and it will be the responsibility 0

e et S

f the industry to comply with the various conditions

the permission taken.
m'V rule no.14 of E.F Rules

The industry shall submit Epvironmental Statement in prescribed for

1986.

of the permission from the CGWA before ground water

25
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The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1081 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly 1'1'1Ie;i11’t:111'1c£‘il by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http:!/www.uppcb‘comfpdf/Green-Belt~Guidle_l 60218.pdf. -

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

[f closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the

closure revocation order.
Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

26



{ssued with the permission of competent aut
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[The unit shall maintain strict supervision on fluctuations in operating parameters with respeet (o

each treatment unit of the Effluent treatment plant. '

2.1n compliance of the Central Pollution Control Roard letter no. F. No, B- 190193/WQM-

[/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharpge standards as

notitied under the Environment (Protection) Rules, 1086 and only the treated effluent meeting the

effluent discharge norms notified under the Environment (Protection) Rules, 19806 is allowed to

discharge.

3-The unit will not use agro based raw materials in the production process.

A-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the

SPCRB and CPCB server. '

S-flow meter to be installed in all water abstraction poinfs and usage of fresh water {0 be minimized.

g;}?im‘? gn;T shall ensure deployment of qualified manpower to step up self monitoring mechanism on
aslis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it

will be the responsibility of the industry to comply with the various conditions of the permission

taken. :

8.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands

automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of EP

Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution prevention in Pulp & Paper Industries" formulated by CPCB.

| 1-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment

plants for On [ ine Monitoring and its URL and password shall be provided to the U PPCB control
room.

12-This consent is valid only for products and quantity mentioned above. Industry shall
obtain priof approval before making any modification in product/process /fuel/ Plant
machinery failing which consent would be deemed void.
|3-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and- safe guard of environment from time 10 time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with yarious provisions of Air (Prevention and Control of Pollution) Act
1081 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year. _ )
{7-Minimum 33% of the land on which industry is established will be covered by the plantation of

tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http:r".-“\m-'\&a'»\-'.uppcb.comfpdﬂ’Grecn~Beit-(’juidlcml 60218.pdf.

N']_L;'r” ably sgred

i Mrab Ko

hority . Kumar  Chaunee

Date: 20191240

Chauhan 1 ZI13) 40530

For and on behalf of U.P. Pollution Control Board .

CLO
(=3,

TRUE COPY
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U.P. Pollution Control Board

: DER ;'
e Enaat ANNEXURE-2 [COLLY]

Ref No. - _ | Dated : 03/01/2020
68247!UI’P('_?BXMuzaffarNagar(UPPCBRO)fCTOIaiI*IMUZAFFARNA '

GAR2019 |

T ;
|
Shri AKSHAY JAIN |
M/s SJII..,VERTON PULP AND PAPERS PVT LLTD |:
Q.O'I‘Hi' KM, BHOPA ROAD, MUZAFFARNAGAR, DISTT.- MUZAFFARNAGAR

(UP),MUZA FFAR NAGAR,251001
MUZAFFARNAGAR
|

| /
|
Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.. SILVERTON PULP AND PAPERS PVT LTD |

|
|| Dated : 03/01/2020
|

for emission of air pol]u*ams from the plant of M/s
under Air Act 1981, It|is being authorised for said
by the Board as per enclosed conditions .

Reference Application No. 6137963

With reference to the application for consent
SILVERTON PULP AND PAPERS PVT LTD.
emissions, as per the standards, in environment,
2, This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of'the conditions and provisions mentioned in this consent order [UP Pollution Control Board
reserves L'Its right and powers to reconsider/amend any or all canditionq under section 21 (6) of the

Alr (Previntion and Controt of Pollution) Act, 1981 as amended.
I'his consent is being issued with the permission of competent authority 1'
!
|

For and on behalf of U;P. Pollution Control Board

CEO
I C-3.
|
Lnclosed : As above |
(condition of consent): |
|
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. |
CEO
C-3.

TRUE COPY |
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3(a).

This congent is valid only for the ap

U.P. Pollution Control Board

CONDITIONS OF CONSENT

Waste Paper as main raw material.
This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval pefore making any modificati

consent would be deemed void.

The maximum rate of emission of flue gas should not be more than

stacks.

3(b) . Air Pollution Source Details.

29

! Dated : 03/01/2020

|
|
I

proved production capacity oflK(*af‘t Paper-200 MTD using

on in product/ process /fuel/ pl |nt machinery failing which

#he emission norms for the

Air Pollution Source Details

l

Air Polution
Source

Type of Fuel

Stack No.

|
- Parameters
|

Height

( 15

Common
Captive
Power Plant
for Both Units
(Silverton
Pulp and
Papers Pvt.
Ltd. Unit-2)

Particulate
atter
|

|

|

Ihe emissions by various stacks into the environment should be as per t#w norms of the Board .

f

Emission Quality Details Detail

L ~_S.No

[ Stack No

Parameter | J

Standard

The industry should.be operated in such a manner that it does not ady

and the solid waste generated such as ash etc. is disposed in eco f‘rien:ﬁly manner ,

Any source of emission oth
permitted by the Board .

rersely affect the environment

er than that mentioned in the Air consent sgeking application will not be

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as

amended,

The industry shall submit Environmental Statement

Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble
Court, Hon’ble National Green tribunal, Central Pollution Control B

Board for protection and safe guard of environment from time to tim

[ndustry shall submit monthly monitoring reports of all stacks and ambient air
certifiad / approved laboratory under E.P. Act 1986 .
The industry shall comply with various provisions of Air (Prevention'{l and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of Pollution) Act

applicable rules notified under E.P. Act 1986,

The industry will ensure the continuous and uninterru

CPCB and SPCB .

in prescribed format as per rule no.14 as per E.P

|
%upreme court Hon’ble High
oard and U.P Pollution Control

quality from a

974 as amended and all other

|
pted data sup{p[y from the OCEEMS to the

['he unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The us_é of Pet coke and Furnace oil as a tuel in the factory is restricted in compliance of the Hon’ble
Supreme court order
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The Industry will use minimum 20% Bio Briquette as fuel in the EJoilcr depending upon its
availability . }

T'he industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be cover%d and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy ofths guideline is available at
URL httpi//www. uppcb. com /pdf/Green-Belt-Guidle _160218.pdf .

[l closure order is issued by CPCB or UPPCB against the unit, then CT#) issued earlier will remain
suspended during the closure period and after ensuring the compliaqce and after revocation of
closure order, the CTO will automatically be effective with additional gonditions mentioned in the
closure revocation order . |

Industry shall abide by the directions given by Hon'ble Court, Central Bollution Control Board and
UPPCB for protection and safe guard of environment from time to tim

Specific Conditions: .

I.The industry should be operated in such a manner that it does not adve sely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner,

2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board. |

3. The industry should ensure the operation of the Air Pollution Control ystem (APCS) insucha
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended, ' |

4. The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986. |

5.The dying, bleaching and deinking process are not allowed in the prod/.]ction process of the unit.
The unit will not use agro based raw materials in the production process|

6.This cansent is valid only for products and quantity mentioned above.
approval before making any modification in product/process /fuel / plan
consent would be deemed void. |
7. Industry shall install OCEMS on stack as per the direction OfCPCB'nL

8.Industry shall sent the stack/ambient air quality monitoring report fro
Boards Laboratory, after starting the production within one month. :

9.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High

Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control

Board for protection and safe guard of environment from time to time,

10.The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a

certified// approved laboratory under E.P. Act 1986. '

L1.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)

Act 1981 as amended, Water (Prevention and Control of Pollution) Act/1974 as amended and all

other applicable rules notified under E.P. Act 1986 and the various ordgrs issued by the MOEF&CC,

CPCB and SPCB in time to time , !

12.The use of Pet coke and Furnace oil as a fuel in the factory is rCSLI‘iC!Sd in compliance of the

IHon’ble Supreme court order till further direction. |

| 3.Unit must ensure strict time bound compliance of suggestion / recoirmendation of "Charter for

Industry shall obtain prior
machinery failing which

Water Recycling & Pollution Prevention in Pulp & Paper Industries” fdrmulated by CPCB.

14.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

| 5. The unit shall submit the audited balance sheet for the current year,

16.The Incustry will use minimum 20% Bio Briquette as fuel in the Bailer depending upon its
availability.

1'7.'1"}1e-ingustry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of e listing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively),

I8. Minimum 33% of'the land on which industry is established will be|covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vjide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is §vai!ablc at URL
hitp://www.uppeb.com/pdf/Green-Belt-Guidle 160218.pdf. |

|

|
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Issued with the pbrmission of competent authority
| |

| For and on behalf of U.P.||Pollution Control Board .

CEO
C-3.



U.P. Pollution Control Board N

CONSENT ORDER |
|

Ref No. - : | Dated : 30/12/2019
68254/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/airfMUZAFFARNA |
GAR/2019 ! |
|
To, |

NAGAR,251001|

Sub :

Shri AKSHAY JAIN
M/s SILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT 2
9.0th Km, Bhopa Road, Muzaffarnagar, Distt.- Muzatfarnagar (UP),MUZAFFAR
|
MUZAFFARNAGAR |
| ' . |
I' |
Conseft under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s; SILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT 2

:
| |
| Dated : 30/12/2019

Reference Appl1cation No. 6138665

[

[P A

With reférence to the application for consent for emission of air pollytants from the plant of M/s
SILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT 2. under Air Act 1981. It is being
authorisad for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions . -
This confent is valid for the period from 0 1/01/2020 1o 31/12/2024 . |
Inspite of the conditions and provisions mentioned in this consent ordeiy UP Pollution Control Board
reservesiits right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended. '

This congent is being issued with the permission of competent authority|.

ichi Dilgktalty signed
N l Shl by Mhishe Kuma

Kumar  ghauhan
Dale. 2005 1230

Chauhan iz3ame 0550

For and on behalf of [{.P. Pollution Control Board
|

CEO
' C-3.
Enclosed : As above

{condition of consent):
- ; . l + lB M ff ! Mishi Dlgll_al[).rsigned
Copy to:  Ragional Officer, U.P. Pollution Contro oard, Muzaffarnagar. | e e
Chauhan Tass o
CrO

C-3.

32



(]

3(a).

3(b).

3(¢) ;

0.

g

U.E. Pollution Control Board

Dated : 30/12/2019
CONDITIONS OF CONSENT

This consent is v_alid only for the approved production capacity of Writing Printing/Kraft/Coated
Duplex/Néws Print Paper-300 MTD using Waste Paper as main raw mlaterial.

This consgnt is valid only lor products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maxi:l'mlm rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Poliutjon Source Details, ] |
Air Pollution Source Details I

- S !
S.Ne Air Polution | Type of Fuel Stack No. | Palllameters Height
B _ Source | -' ]
1 80 TPH Boiler| Coal and 1 Particulate 65 Meter
L Biomass _ | Matter
I'he emissions by various stacks into the environment should be as per the norms of the Board .

o  Emission Quality Details Detail | |
_S.No . StackNo | Parameter | Standard

1 | 1 | Particulate Mgtte_r"-_ As per Board Norms |

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash ete. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent se¢king application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
mannet that the air emission confirms with the standards prescribed‘ under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed form# as per rule no.14 as per E.P
Rules 1986 . |

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court. Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time |

Industry shall submit monthly monitoring reports ot all stacks and Tmbient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The indystry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1081 as amended, Water (Prevention and Centrol of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

The industry will ensure the continuous and uninterrupted data supp
CPCB and SPCB .
The unit shall submit audited balance sheet for the current year and [the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted|in compliance of the Hon'ble
Supreme court order .
The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
The industry shall obtain prior consents in the event of any addition of new emission generation
cources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21,22 of air Act 1981 (as umended respectively).

|
f

y from the OCEEMS to the
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6. Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable spacies as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http:#www. uppeb. com /pdf/Green-Belt-Guidle 16021 8.pdf .

(7. If closure order is issued by CPCB or UPPCB against the unit, then CTQO issued earlier will remain
suspended: during the closure period and after ensuring the compliange and after revocation of
closure order, the CTO will automaticaily be effective with additional conditions mentioned in the
closure reyocation order .

18. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of-environment from time to time |,

Specific Conditions:
| The indystry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.

2.Any source of emission other than that mentioned in the Air consent segking application will not
be permitted by the Board.

3 The industry should ensure the operation of the Air Pollution Control Si/stem (APCS) in such a
nanner that the air emission confirms with the standards prescribed under the E.P Act 1986 as

amended,
4 The industry shall submit Environmental Statement in prescribed forma't in Form V of rule-14 of
[.P Rules 1986.
5 The dying, bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process
6. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void. .
7. Industry shall install OCEMS on stack as per the dircction of CPCB.
8.Industry shall sent the stack/ambient air quality monitoring report from
Baards Laboratory, after starting the production within one month,
9 The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Courl. Hon'Ble National Green Tribunal. Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
10. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.
I1.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act |974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to 1ime .
(2 The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order till further direction. |
13.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" foymulated by CPCB.
14.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
1S The unit shall submit the audited balance sheet for the current year.
16, The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability,
17.The ingustry shall obtain prior consents in the event of any addition l}f new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration ofexiEting emission sources in

accordance with section- 21722 of air Act 1981 (as amended respectively).

18, Minimum 33% of the land on which industry is established will be govered by the plantation of
Lall trees of suitable species as per the guidelines set up by the Board vife its Oftice Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is ayailable at URL
hitp://www.uppcb.com/pd fiGreen-Belt-Guidle 160218 pdf.

NIShl Digitally signed
i i i . i ¥y tishn Kumar
1ssued with the permission of competent authority . . urap .

| Dates 219,12 30

Chauhan 123siz0530
P. Pollution Control Board .

For and on behalf of U




TRUE COPY

CEO

C-3.
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S~ UTTAR PRADESH POLLUTION CONTROL BOARD
%:1'% TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

ANNEXURE-3 [COLLY]

Ref. No: 17839/UPPCB/M uzaffar Nagar (UPPCBRO)/HWM/MUZAFFARNAGAR/2022
Dated :03/08/2022

To,
M/s SILVERTON PULP AND PAPERS PVT LTD
9.0TH KM, BHOPA ROAD, MUZAFFARNAGAR, DISTT.- MUZAFFARNAGAR

(UP),MUZAFFAR NAGAR,251001
Tehsil :MuzaffarNagar
District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 17839 and 03/08/2022 .
2. Reference of application (No. and date) 17103485 and 14/07/2022 .

3. Mr AKSHAY JAIN of M/s SILVERTON PULP AND PAPERS PVT LTD is hereby granted
an authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at 9.0TH KM, BHOPA ROAD, MUZAFFARNAGAR.

Details of Authorisation

S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
[,Il and 111 of theserules CO-processing, €tc.

1 CATEGORY 33.2 ASPER THROUGH TSDF 0.150 MT/Annum
SCHEDULE | (Contaminated
Cotton Rags Or Other Cleaning
Materials)

2 CATEGORY 33.1 ASPER THROUGH TSDF 2.0 MT/Annum
SCHEDULE | (Empty
Barrels/Containers/Liners
Contaminated With Hazardous
Chemicals /Wastes)

3 CATEGORY 5.1 ASPER THROUGH TSDF 0.40 KL/Annum
SCHEDULE | (Used Or Spent
Qil)

4 CATEGORY 34.2 ASPER THROUGH TSDF 40 MT/Annum
SCHEDULE | (Sludge From
Treatment Of Waste Water
Arising Out Of Cleaning /
Disposal Of Barrels/ Containers)

1 The authorization shall be valid for aperiod of 02/08/2027 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .
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A General Conditions of Authorization -

1

2.

10.

11.

12.

13.

14.
15.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

An application for the renewal of an authorisation shall be made as laid down under these
Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general |abel as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

Digitally signed by RAKESH KUMAR
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4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (M anagement and
Handling) Rules, 1989 (as amended) shall be alowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this |etter.
Y ou should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It is also the mandatory duty of the occupier of industry as well as operator of afacility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of thisletter, otherwise the industry shall become member of acommon TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. Al
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- 1t iswithin the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- Y ou are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
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sent within fifteen days of receipt of thisletter.

15- It is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016. Guidelinesin this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

(Authorized Signatory )

Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI DlaqcleaZ())lZS;g(;;eH 51:34:47 +05'30'
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI Dagtet: 2())/229.]08,11 ;_1:35:01 +05'30'
CEOI/EE, I/C Circle
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S~ UTTAR PRADESH POLLUTION CONTROL BOARD
{J;ﬁ,ﬁ TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010

Phone: 0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppch.com

Ref. No: 17844/UPPCB/M uzaffar Nagar (UPPCBRO)/HWM/MUZAFFARNAGAR/2022
Dated :03/08/2022

To,
M/s SILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT 2
9th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFARNAGAR,251001

Tehsil :Budhana
District :MUZAFFARNAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 17844 and 03/08/2022 .
2. Reference of application (No. and date) 17107280 and 24/07/2022 .

3. Mr AKSHAY JAIN of M/sSILVERTON PULP AND PAPERS PRIVATE LIMITED UNIT
2 is hereby granted an authorization based on the enclosed signed inspection report for
generation, collection, utilization, storage and disposal or any other use of hazardous or
other wastes or both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar .

Details of Authorisation

S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or

[,Il and 111 of theserules CO-processing, €tc.
1 CATEGORY 33.2 ASPER THROUGH TSDF 0.150 MT/Annum,
SCHEDULE | (Contaminated
Cotton Rags Or Other Cleaning
Materials)
2 CATEGORY 33.1 ASPER THROUGH TSDF 2.0 MT/Annum

SCHEDULE | (Empty
Barrels/Containers/Liners
Contaminated With Hazardous
Chemicals /Wastes)

3 CATEGORY 5.1 ASPER THROUGH TSDF 0.40 KL/Annum
SCHEDULE | (Used Or Spent
Qil)

4 CATEGORY 32.3 ASPER THROUGH TSDF 40 MT/Annum

SCHEDULE | (Process sludge
containing adsorbable organic
halides(AOX))

1 The authorization shall be valid for aperiod of 02/08/2027 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization - RAKESH KUMAR Ciatally signed by RAKESH
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10.

11.

12.

13.

14.
15.

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

An application for the renewal of an authorisation shall be made as laid down under these
Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

41

1- The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general |abel as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be
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properly trained.

5- It isbrought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (M anagement and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this |etter.
Y ou should also maintain records on Form-3 and present it to Board's inspecting officials.

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8- It isaso the mandatory duty of the occupier of industry as well as operator of afacility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of thisletter, otherwise the industry shall become member of acommon TSDF and the industry

shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months.

9- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.

12- It iswithin the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (M anagement and
Transboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.

14- Y ou are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this|etter. RAKESH KUMAR Digitally signed by RAKESH
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15- It isthe mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016. Guidelinesin this regard have been issued by Central
Pollution Control Board from time to time.

16- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

18- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.

19- Ground water monitoring report of premises shall be submitted within one month.

20- Industry will follow the various provisions of the Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016.

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorisation.

(Authorized Signatory )

Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI gic’a02706.11 2123619 10530
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the
compliance of the conditions imposed in the certificate. for information and necessary action .
Digitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI pzie:202208.11 21:36:33 405730
CEOI/EE, I/C Circle
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ANNEXURE-4
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4
a AGREEMENT

This agreement made on this Day 02 of March2022 between M/s. Silverton Pulp And Papers Pvt Ltd, a Company
incorporated under Companies” Act, having its registered Office at 9.0" KM, BHOPA ROAD, MUZAFFARNAGAR
DISTT-MUZAFFARNAGAR(UP),251001 and its plant located at 9.0" KM, BHOPA ROAD, MUZAFFARNAGAR,
DISTT-MUZAFFARNAGAR(UP),251001(hereinafter called as “FIRST PART” which expression shall, unless
repugnant to ghe context or meaning thereof, be deemed to mean and include its successors nominees and assigns of the
First Part.

;i |

i
AND

M/s. SHEEFALA WASTE MANAGEMENT PROJECT(India) a partnership firm registered under the Partnership
Act with its registered office at 78/2, Gaur Plaza, Main G.T. Road, Lal Kuan, Gautam Budh Nagar, Uttar Pradesh -
201009. dulyfregistered with UP Pollution Control Board, having its Common Hazardous Waste Treatment, Storage and
Disposal Facility (CHWTSDF) at D-26, UPSIDC Industrial Area, Sikandrabad, Bulandshahr,U.P. 203206, duly
authorized by the UPPCB, under the Environment Protection Act 1986 and the Hazardous & other Waste (Management
&Transboundary Movement ) Rules 2016 and/or the E-Waste (Management) Rules 2016, and/or M/s HINDUSTAN
PETRO LUBE (India). a partnership firm registered under the Partnership Act, duly registered with UP Pollution Control
Board with having its treatment. storage and recycling facility of Used Oil/Waste Oil at A-3/9, UPSIDC Gopalpur,
Sikandrabad, Bulandshahr, U.P. — 203205, duly authorized by the UPPCB, under the Environment Protection Act 1986
and the Hazardous & other Waste (Management & Transboundary Movement) Rules 2016. as amended from time to
time, reprcs:.jited by its Director/Partner, (hereinafter called as “SECOND PART “which expression shall. unless
repugnant to ghe context or meaning thereof, be deemed to mean and include its successors, nominees and assigns of the
Second Part),

For Silverton Pulp and Papers
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WHEREAS FIRST PART is engaged in the Production of kraft Paper, Writing Printing Paper & News Paper using
Waste paper as main raw material and during the said process/ activities different types of wastes including Hazardous
Waste are generated as per Annexure | to this Agreement.

AND WHEREAS the FIRST PART desires that the Hazardous Waste, being generated at its production unit mentioned
above. to be lifted, transported, treated. stored and disposed of, by utilizing the services of SECOND PART, as per the
Pollution Control Board Authorization (list of Hazardous Wastes and their tentative quantity, which would be generated
at the FIRST Part’s plant located atits Plant located at9.0™ KM, BHOPA ROAD, MUZAFFARNAGAR, DISTT-
MUZAFFARNAGAR(UP), 251001. is enclosed herewith marked as Annexure [,

AND WHEREAS the SECOND PART has represented and assured to First Part that it's Facility D-26, UPSIDC
INDUSTRIAL AREA, SIKANDRABAD, BULANDSHAHR, U.P. 203206 and A-3/9, UPSIDC Gopalpur,
Sikandrabad, Bulandshahr, U.P. — 203205is duly authorized by the concerned State Pollution Control Board and further
capable of handling the Hazardous Waste generated at the First Part’s premises.

AND WHEREAS FIRST PART has agreed to avail the services of Second Part for treating the Hazardous Wastes, in its
above-mentioned facility/facilities.

SCOPE OF SERVICES (SOS)

I. SECOND PART shall at all times comply with all the provisions of Hazardous & other Waste (Management
&Transboundary Movement) Rules, 2016 as amended from time to time framed by MoEF/CPCB. SECOND
PART shall follow Ministry of Environment & Forest. Central Pollution Control Board and State Pollution Board
guidelines. future amendments and latest disposal technologies.

a3

FIRST PART will maintain and provide details of the Hazardous Waste as per the provisions in various Forms
prescribed in the Hazardous & other Waste (Management & Transboundary Movement) Rules, 2016.

3. FIRST PART to provide the entire process detail which leads to generation of Hazardous Waste and its tentative
Quantity per month or year to SECOND PART for the purpose of determining the waste characteristics and to
decide parameters for comprehensive analysis and process for disposal. However, it is specifically agreed
between the parties that the process details provided by FIRST PART shall be kept confidential and Second Part
shall not disclose it to any third party without the First Part’s prior written consent.

4. FIRST PART shall provide comprehensive Laboratory Analysis Report from a CPCB approved Laboratory of
cach type of Hazardous Waste for Finger Print Analysis.

a. In the event there are differences in the analysis results; FIRST PART shall send its samples to a
mutually agreed THIRD PARTY at their own cost. New Comprehensive Analysis Reports shall be
provided by FIRST PART when there is a change in the Hazardous Waste characteristics, manufacturing
process or change in the product mix etc.

b. Reports must be provided to SECOND PART via Electronic mail as well as by courier/speed post prior
to scheduling pick-up of Hazardous Waste.

For Silverton Pulp and PapersYvt, Ltd.
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The comprehensive Laboratory Analysis Report shall determine the disposal Pathway based on the Waste
Characteristics and as per Waste Acceptance Criteria given to the FIRST PART and any other condition/solution

that would help in safe disposal of Hazardous Waste. Disposal Pathway is mutually agreed between FIRST
PART and SECOND PART.

SECOND PART to lift, transport through authorized vehicles, treat. store and dispose of Hazardous Waste of
FIRST PART as per the guidelines prescribed by Pollution Control Board.

Upon receiving the request from FIRST PART. the SECOND PART shall plan and schedule lifting logistics of
the Hazardous Wastes from the premises of FIRST PART within two (2) business days.
a. FIRST PART shall keep ready the Hazardous Waste as per the mandate given to SECOND PART for
collection, as it is a common facility catering to diverse wastes.

b. FIRST PART shall ensure that Hazardous Wastes must be packed in proper leak proof Bags/polythene
Bags/suitable containers for its safe transportation.

¢. FIRST PART will have to pay actual transport charges to SECOND PART, in case/for any reason, the
SECOND PART’s Vehicle is sent back without giving the Hazardous Waste even after being
requisitioned by FIRST PART.

d. FIRST PART can also send HW to SECOND PART's plant directly as per the mutual consent and
agreement,

FIRST PART shall ensure that the above Hazardous Waste must be packed & labeled as per rules in proper
containers/bags during transit to SECOND PART plant. Containers/Bags arranged by FIRST PART shall be of
Metallic/PVC/Leak proof Bags and kept at the storage place under cover.

a. Container/Bags’ weight will also be added to the total weight of the material.

FIRST PART is responsible to segregate/store/accumulate/fill/load the Hazardous Waste in the container
provided by FIRST PART in a neat and proper manner and so also, the container area should be accessible to
SECOND PART’s vehicle, to come and lift the Waste.

a. The SECOND PART/ Transporter reserves the right to reject lifting of Hazardous Waste spilled over the
ground and container whose exteriors are soiled by Hazardous Waste spillage due to leakage or any other

reason.

- FIRST PART will provide manpower and Material Handling Equipment at its own cost to lift and load the

containers at the FIRST PART premises.

. SECOND PART shall indemnify and keep indemnified FIRST PART from all losses. damages, and third-party

claims after taking out Hazardous Wastes from the premises of the First Part

- If FIRST PART provides any false information/declarations or withholds information in relation to the

provisions of Hazardous Waste rules at any time during the term of this Agreement, all charges of Hazardous
e Man

For Silverton Pulp and Papers Rvt. Ltd,
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Waste during transportation, handling, treatment and disposal including post-disposal period shall remain vested
at the responsibility of FIRST PART.

13. The charges for collection, treatment, storage, and disposal facility will be applicable to FIRST PART/SECOND
PART as per Annexure - I.

a. FIRST PART shall make payment for Waste Management Services to SECOND PART and vice-versa
per User Charges and other terms and conditions as per payment terms outlined in Annexure - [.

14. First Part shall at all times comply with all the provisions of the Acts and Rules from time to time in force and
the Guidelines issued from time to time regarding handling of Waste involving the collection, storage,
transportation and delivery thereof, and shall. without prejudice to the generality of the foregoing, also comply
with all Environmental Protection Laws, Safety Laws and Regulations from time to time in force and the Rules,
Regulations and Notifications made or issued there under from time to time.

I5. FIRST PART& SECOND PART shall indemnify and keep indemnified each other at all times from and against
all actions. suits. proceedings. claims, third party claims, costs, payments and expenses of whatsoever nature
made or suffered or incurred by the other PART whether by reason of or by virtue of non-performance or non-
observance or non-compliance by either PART, of any terms and conditions of this Agreement or of the relevant
Act. the Rules and the Guidelines.

Now, therefore, those present witnessed and it is hereby declared and agreed by and between the Parties as
follows: -

A.1 -This agreement is valid for Five Years from 02-03-2022 to 01-03-2027 and can be renewed thereafter on similar
or revised terms and conditions as mutually agreed between the parties.

A.2 - SECOND PART will lift and dispose waste from FIRST PART only if FIRST PART has valid & active legal
authorization/consent to generate waste and operate the specified unit by relevant SPCB.

a. First Part states that it has valid unexpired Water Consent under Section 25/26 of the Water Act, 1974
with Ref No0.68239/ UPPCRB/ MuzaffarNagar (UPPCBRO)/ CTO/ water/ MUZAFFARNAGAR/
2019 and 68250/ UPPCB/ MuzaffarNagar (UPPCBRO)/ CTO/ water/ MUZAFFARNAGAR/ 2019,
Both consents are valid from 01/01/2020 to 31/12/2024.

b. Reference Application No. are attached. for its unit at Plant located at 9.0" KM, BHOPA ROAD,
MUZAFFARNAGAR, DISTT—MUZAFFARNAGAR(UP), 251001.

¢. First Part states that it has valid unexpired Air Consent under Section 21/22 of the (Air Prevention and
Control of Pollution) act 1981 with Ref no.68247/ UPPCB/ MuzaffarNagar (UPPCBRO)/ CTO/ air/
MUZAFFARNAGAR/2019 and 68254/ UPPCB/ MuzaffarNagar (UPPCBRO)/ CTO/ air/
MUZAFFARNAGAR/2019. Both consents are valid from 01/01/2020 to 31/12/2024.

d. Reference Application No. are attached for its unit at its, 9.0" KM, BHOPA BOAD,‘
MUZAFFARNAGAR, DISTT-MUZAFFARNAGAR(UP), 251001.The actual operation  of
collection/ Transportation/Storage/Treatment/Disposal of Hazardous Waste from First Part will start only
after receiving the copy of valid approval of Air/Water/HW Consents from First Part.

a
(L

For Silverton Pulp and Papers '
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e. The PAN Number of First Part is AABCS3407P
f. The GST Registration Number of F irst Part is 09AABCS3407P1Z1

A.3 -SECOND PART must legally and safely collect, transport, treat, dispose hazardous waste from FIRST

PART during the agreed period per rates agreed while this Agreement is in force and payments made as per
Agreement terms,

A.4 - If all the terms and conditions as per the clauses of this Agreement are adhered to by FIRST PART, it will be
SECOND PART’s responsibility to lift, transport, treat and dispose of the Hazardous Wastes generated by
FIRST PART in accordance with prevailing Govt. Rules and FIRST PART shall not have any liability
whatsoever in this regard.

A.5 - The modes of disposal are dependent on the Hazardous Wastes’ characteristics and FIRST PART shall not have
any liability whatsoever in this regard.

A.6 - FIRST PART shall use the services of the SECOND PART during the period of this contract to dispose
generated hazardous waste at agreed prices, while the agreement is in force.

a. The User Charges are subject to Annual Revision on the basis of Govt. of India Wholesale Price Index
[WPI]. (Commodities Index-All India) and once a quarter in the event of escalation of fuel costs and on
major price escalations, escalation of fuel costs viz., Power Tariff, change in Disposal
Technologies/Method. Wage Hike etc.. For the purpose of escalation in fuel cost, 30% of freight rate will
be considered as fuel element of the cost.

A.7 - SECOND PART reserves the right to cancel this Agreement if FIRST PART fails/refuses to pay the bills/dues
as per the payment terms applicable to FIRST PART as mentioned in Annexure - I. A Notice period of
maximum Fifteen (15) days will be allowed from the date of submission of Invoice. If FIRST PART fails to
pay in settlement of the Invoice, it shall be liable to pay interest @ 18% per annum and this may also result in
cancellation of First Part’s Membership, forfeiture of deposit and termination of this Agreement.

A.8 - This Agreement is on principal-to-principal basis and nothing contained herein shall be deemed to constitute a
partnership, joint venture or agency by and between the parties hereto.

A.9 - If any provision of this Agreement is held to be illegal, invalid or unenforceable under any present or future
laws, such provisions shall be deemed terminable and the remaining parts and provisions of this agreement shall
remain in full force and effect.

A.10- Either Part shall have the right to terminate this Agreement upon giving 30 days written notice to the

Other Part with a reasonable cause and mutually agreed by both the parties.

A.l1 - It is clearly and expressly understood by and between the parties that the activity of lifting, transportation,
treatment, storage and disposal of Hazardous Wastes is an independent contract and it does not come within
the purview of the FIRST PART's manufacturing and selling activities.

A.12 - Any dispute arising on any clause or clauses of this Agreement and the contents of the Annexure hereto
between FIRST PART and SECOND PART shall be referred to an Arbitrator of repute by SECOND PART.
The arbitration proceedings shall be conducted in English and shall take place at New Delhi, India. The
arbitral award fighadgTs.interim awards, if any, shall be final and binding upon both parties.

For Silverton Pulp and Papers Avt. Ltd.
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A.13 - Subject to the provisions of the foregoin

g clause, FIRST PART and SECOND PART mutually agree that the
courts of New Delhi alone, to the exclusi

on of any other, shall have the jurisdiction.

This Agreement is signed on this day, 02™ March 2022 at GAUTAM BUDH NAGAR, UTTAR PRADESH-
201009.

For Silverton Pll]p A Papers Pvt Ltd
For Silverton Pulp and Papers\evt. Lid.

Autherized Signatory
( AKSHAY JAIN)
Mobile: _989%0 £862(

wf\
Witnesses: : q 3{00(0 lﬂ?t/ 5
I. Name &Designation M I. ANUBHAV GAUTAM
(ﬁn'{j [ AWAGY ) \
2. Name & Designation 2. AMAN SAINI
UM gsond )

GST: 09AABCS3407P1Z1

PAN: AABCS3407P

Phone: +91 9997859502
E-Mail:projectsilvertonpulp@gmail.com




ANNEXURE-I

Waste Management & Handling Service Charge

This annexure is in conjunction with Agreement signed between FIRST PART (M/s. SILVERTON PULP AND

PAPERS PVT LTD) and SECOND PART-SHEETALA WASTE MANAGEMENT PROJECT on 2™
MARCH 2022.

First part will pay Rs. 15,000/- (Rupees Fifteen Thousand Only) Plus 18% GST to second part towards Non-
Refundable lifetime Membership Deposit charge which will be applicable from the date of signing of this
agreement,

Category — A (Payable by Sheetala Waste Management Project )

Type Hazardous /Non-hazard
Sl No. SRS (\):';steon i ‘Approx. Quantityl SWMP/HPL Rates
1. Discarded Drums (220 Ltr) PVC/MS As Per Actual Rs.400/- Per Drum
2. Used Oil As Per Actual Rs.6000/- Per Drum
e T P E-Waste
R (Desktop, Laptop,Monitor,CPU,UPS. As Per Actual Rs.12/- Per Kg
‘ [ndustrial Battery, etc

a)  Used Oil waste must comply with parameters as per Schedule V Part A of HW Rules, i.e., without water. sludge.

b) SECOND PART will only pay for fully drums of 220 liters capacity, Part filled drums with quantity less than 220 liters will be free of
charge.

¢)  Quoted rates of discarded drums are exclusive of GST.

Category-B Disposal Charges (Payable by Silverton Pulp And Papers Pvt Ltd)

Type Hazardous /Non-hazardous Approx; Quantity| SWMP Rates in Rs.

Sl. No. :
Waste Per KG / Piece

Incinerable: Cotton waste, Oil-Soaked

L cotton, paper, Hand gloves, Oily-Paint

Sludge ete., I‘;l.nply gﬁluc bpnlcs. Expired f:md AgPor Actusl

rejected medicines, Chemical Waste, expired
ink Oily Sludges etc.

Rs.15/-Per
KG+GST(18%)

2 Filter (Air/Oil) As Per Actual Rs.35/-
Each+GST(18%)

As Per Actual Rs.11/-Per

3. E-waste (Printer, Mouse, Keyboard, LEDs,
KG+GST(18%)

Switches, Telephone etc.

4. Transportation E As Per Actual

> In the scope of client

:J'I

Loading

For Silverton Pulp and Papers Ryt. Ltd.



M/S SILVERTON PULP AND PAPERS PVT LTD can also send wastes directl
UPSIDC Industrial Area, Sikandrabad, Bulandshahr, U.P. 203206

y to second part plant located at D-26,

PAYMENT TERMS:

a)

b)

c)

d)

e)

g)

h)

The Customer shall make Full Payment within 15 days

TERMS & CONDITIONS

FIRST PART shall ensure that the above Hazardous Waste must be packed in proper containers/gunny bags so as to
prevent any damage/spillage of the material, during transit at FIRST PART plant. Containers/Gunny bags arranged by
FIRST PART shall be of metallic/PVC and kept at the storage place under cover. Containers’ weight will also be added in
the weight of total Hazardous Waste/Non-Hazardous Waste and those are not on returnable basis.

FIRST PART shall deliver their waste at SECOND PART unit at D-26, UPSIDC Industrial Area, Sikandrabad,
Bulandshahr, U.P. 203206 and/or A-3/9, UPSIDC Gopalpur, Sikandrabad, Bulandshahr, U.P. — 203205 at its own cost.

Member have to ensure a lifting of minimum 250 kg waste in one time per quarter or Rs/-3500+GST 18% minimum charges
whichever is higher.

The transport charges are subject to revision if fuel prices are increased or decreased by Government.

Leak-proof packing & proper correct labeling as per HW Rules will be ensured by FIRST PART for safe transportation,
Waste material shall be properly packed, sealed and labelled by the FIRST PART as per Rules,

As per Rule 8 of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 as amended
FIRST PART (Hazardous Waste Generator) needs to send/dispose the Hazardous Waste within 90 days from their Plant
failing which agreement can be terminated without any notice.

Payments shall be made through Cheque/NEFT/ RTGS.

TAXES / LEVIES: - All Government / Municipal Taxes / Duties/ Levies/ Octroi / Service Tax or GST / Tolls etc., as
applicable from time to time, will be payable by FIRST PART.

There shall be NO goods / waste sent (or given) by FIRST PART to SECOND PART other than mentioned in this Annexure
d”& wignedhhetween the parties.

7

SWMPlncineration Facility: D-26, UPSIDCIndustrialArea,NearGhaziabad,U.P

SWMP(HPL)Refinery:A-3/9, UPSIDCGopalpur,Sikandrabad, Bulandshahr—UP

TRUE COPY

For Silverton Pulp and Papers PW. Ltd.
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Validi iod : e
alidity Period :10/12/2020 To 09.!12/2025 ANNEXURE-5
Ref No. - Dated:- 14/12/2020
l]l16354f UPPCB/MuzaffarN agar(l,,AB)/C'I‘EIMUZAFFARNAGAR/ZOZ
(
To, '
Shri AKSHAY JAIN
M/s SILVERTON PULP AND PAPERS PRIVATE LIMITED
9th KM, Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR
Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-22601(
I’Imne:0522—2720828,272(l831, Fax:0522-272(}764, Email: info@uppcb.com, Website: Www.uppch.com

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended. -

Please refer to your Application Form No.- 9731737 dated - 09/10/2020. After examining the

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

k.

} Quantity of trfi_'h_lc_nt (In K.l_.,DJ :

Consent to Fstablish is being issued for following specific details :
A- Site along with geo-coordinates

B- Main Raw Material :
Aot 1 L s e : :
e Main Raw Material Details A o Lo
__Name of Raw Material | Raw Material Unit Name Raw Material Quantity !!

|.

| PlasticMSW Waste Metric Tonnes/Day g8 T e
C- Product with capacity : i e | G :
G S R BB e e 2
e oo Nemeoffreflaet 0. 1 Product Quantity i
L. Producer Gas o 00 3

D- By-Product if any with capacity :

——— - By Product Detail |

N-;l_ll( of By [_’_r_u;luct [ Unit Name Licence Product
| 1 55 L RO PN [0 | A e I ___Capacity Capacity
L NA____ | Metric Tonnes/Day | 00 Lol s

Water Requirement (in KLD) and its Source :

r e =SS R ——

A . L
____Source of Water Details |

Install Product ‘? '-
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. SeureeTyne:!| | | ||

_ Name of Source | Quantity (KL/D) __lJ

_____ Effluent Details

"TRUE )COPY
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[ _:_—__—* &H__b__ __ Fuel Consumption Details :4
t_____‘__u Fuel _Consumption(tpd/kld) Use 3
sl O ere 36 Gasifier J

Status of Environmental clearance,

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

The industry is directed to furnish the progress of establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control device, by 10th day of completion of subsequent
quarter in the Board.

The Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry within 6 months to the Board.

The industry will not start its operation, unless CTO is obtained under water (Prevention and control
of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 from the Board.

[t is mandatory to submit Air and Water consent application, complete in all respect, four months
before start of production, to the U.P. Pollution Control Board. ;

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry without any prior information,
in case of false submission of information or non compliance of conditions imposed in this CTE,
The industry must ensure strict time bound compliance of suggestion / recommendation of “Charter
for Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

The industry shall comply with the conditions imposed in NOC granted by CGWA for ground water
abstraction. '

The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain
the records of water abstracted and treated effluent recycled or supplied to irrigation.

The industry shall install adequate APCS to achieve particulate emission standard as stipulated in
E.P. Rules 1986 as amended. !

The industry should ensure the operation of the ETP and APCS in such a manner that it confirm the
standards lay down under the E.P. Rules 1986. .

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control 'of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in
boiler subject to its availability.

The industry shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control

Board www.uppcb.com.

Specific Conditions:

53



1. This Consent 1o Establish is valid for the establishment of Producer Gas Plant Capacity-3000
M.Q./Day in the eXIsting unit. In case of any change in production capacity, process, raw Materials:
use cte. the industry will have to intimate the Board. For any enhancemen; of the above, fresh
Consent to Establish has to be obtained from U.P. Pollution Control Board.

2. The industry shal] always confirm to the standard [ajd down under the E.P Act 1986 a¢ amended,
3. Industry shal] comply the order passed by Hon'ble NGT tme to time, -

4. The industry shall comply the provisions of Hazardous and Other Waste (Management and
“I‘ranshoundaly Movement) Rules 2016 and sha]] obtain authorization for the disposal of hazardous
waste.

5. This Consent to Establish (CTE) order shall automatically become invalid on issyance of Closure
Order by C.P.C.B /U PPCB and further on Revoking of Closure order, the Consent order shall
become valid,

7. The industry shal] provide adequate arrangement for fighting the accidental leakages/discharge of
any air poll utant/gas/liquid from the vessel, machinery etc, which are likely to cause fire hazard
including environmental pollution.

8. Industry shall provide Fire Fighting arrangements as per guidelines of Fire Fighting Department.
9. All process areg shall be equipped with open path gas detectors

10. Display board for awareness regard

L1, Unit shall ensure the compliance of Explosive Department guideline as per applicable for
proposed industry.

12. No any type of process effluent shall be discharged.

13. A Bank Guarantee of Rs, 1,00,000/ (Rs. One Lac only) shall be

submitted within 15 days including the conditions mentioned a serial no. 1 to 12 which wil] be valid
for two yedr otherwise this consent 1o establish shall be deemeq to be withdrawn.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation ofapy of the
conditions specified above, Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions ti]] 14/01/2021 _n this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will pe revoked.

Nishi Kumar Digitally signed by Nishi Kurmar
Chauhan
Chauhan . Date: 2020.12.14 17:21:37 +05'30"
Chief Environmental Officer,
Circle-3

Dated:- 14/12/2020

Copy To -

Regional Officer, U.P. Pollution Contro) Board, Muzaffarnagar. e .
i Digitally signed by pishi Kumar

‘Nishi Kumar ot
;2 .12 2147
Chauhan ?;;Iel.éﬂﬂ}]z]dl? 14
Chief Environmental Officer,

L Circle-3

TRUE COPY



H.0. : 870/13, Bhopa Road, MUZAFFARNAGAR-251001 (U. P)
_ GSTIN- 09AAGFHA4T73F127, PANCARD NO.-AAGFHATTIF
Mob. : §837040681, 0412218381 -

Ref No. Livsvieniisivi | Dateq

To Whom It May Concern
_ We Hemkunt Transport Company Lifted Fly Ash from Silverton Plup and supply 1

same to Cement Industry..

For H.gm.kunt Transport Bom\pany
BB fivet edﬂs%.én

TRUEZUPY
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- GSTIN : 09GQCPS8548R 12i

Y

Ref. No . . !

To Whom It May Concern

We Bulk Ash Suppliers Lifted Fly Ash from Silverton P!up'an'd supply the same|t

i A T AR

Cement Industry.

< e
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GSTIN : 09A0PPBI40TH1ZV Mob. : 9810839149

Mechfin Infra

An IS0 : 9000 - 2008 |
Deala In : Fly Ash, Fly Ash Brick, CLC Blocks etc
Village : Ranauli-Latifpur, Near Shw Mandir, N.T.P.C Road, Dadri (¢. B. Nagar) U.P.
www.mechfinitra.com / e-mail : mechﬂmnfra@g_mail.,_cpm

Ref. No.  Date ,23/08)chi22..

To Whom It May Concern

We Mechfin infra lifted Fly Ash from Silverton Pulp and Paper Quamtlty umt
3528380.00 Kg, This Qty is used for making Bricks and Ready Mix Concrete.
!

A

- TRUE COPY
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(I*ddamml fjanqv & Rural Water uppl}r ﬁ‘rﬂp&l A

| Ministry of Jal Shakti -
Government of Uttar Pradesh E i o ‘

ANNEXURE-7 [COLLY]

Form: a- (e)

AUTHORIZATION/ NQ-OBJECTION C‘ER.J
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRL
GROUND WAT

[Under Section 14 of the Uttar Pradesh Groun_id Wéterl"-'M'ahag'érﬁ‘. ntidrid Reg

{} F | EW NI EXISTING
- USER OF

lation Act, 2018,

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC010277
VALID FROM 14/03/2021 TO 13/03/2026
(UIS10(1) of the Yttar Pradesh Ground Water Management and R’eg.ul'a%qn Act, 20189)

Registration No.: 202103000053 i
Name of the Owner AKSHAY JAIN ]
Designation DIRECTOR Gompany Namo SILVERTON PULR
ug st . AND PAPERS PV
_ LT
Company Address . OTHKNM, BHOPARQAD, MUZAFARNAGAR zatlon botter ' Downigad
Epik ot i | - Uas i el
wuhw.u Lo B i _‘f-“"*". . I._-:..,. o pp it o i - . :
Address of the Appllcant 4, RAII\IBOW VIHAR ME‘.ERUT ROAD MUZAFFAR NAC‘AR iPApplicatipn:arm:Serial | MZFNOSZININODZS
DISTT.-MUZAFFARNAGAR UP NQ
[Jate of Submission 03/03/2021 ) Spocir’r 2] 1-Sigr ature
l.ocation Particulars ' J
Jistrict Muzaffar Nagar ‘ Bleck ‘ ’»"LJ.'?.AF-'J.';I-E-Ef\lf‘.-j.=.:-l!'\
Plot No/Khasra No. N/A W : J MunIcIpJIity!Corppraticm | NIA
Ward No./Holding Ne. J Nu«
Darticular of the Existing Well and Pumping Device i
Date of 06/01/2004
Construction/Sinking of
the Well
BRI SSC SC oails, f Meses e R e B ........,.. e eipt it IS : -
fype of Well Tube Well/Boring Elerﬁth ofithe-Well (In- [ 80,00
B meter) s '
& z"’ . --|I-«a£ ety s .- som s it s
" Purpose of well Industrial | Assembly Size(For Tube
L e  Waell)
-&t \‘-’{ 3 g . l I
U4 P ylgp (For Tube Well | _ 1 % |
'sible Hi P of'tr o' Pump AR50 )
o # wgme Pamedmo ghy  Submersible TRUE COPY - il U
' aatrie ) | 96,00
PR Rt 5 R Electric Motor Rdta qf Withdrdwal 90,0



22, 12:48 PML ][
<l “_m dej”s regarding coordinetes, reduced level (with respecto mean lavel), depth, 2ong 1dped aid assembly lowersd should be
provided far bringing the piszometer irto the Flydrograph Moniioring System. for @round Water Déphrtmnt, Witer.Rratiosh, argfor is

validation, | _ PR 2Ll NG ISPt desh,
o groun) watr qyalty s forbe monitared Wwioe n-a year during pre-monsoon (Wayiune) ang timonsoon (Qatoheriovember)
periods, Quality may;{;g\:g_g(_ﬁ.amﬂsqI‘fm_ 8L apareved laby PRI, (L ﬂg @%}“

+ Any other condition(s) that rriay- einfip:dsea;.b__ AR Moo " h T _
t Incase, any of the-particulars :r'Jn're'rm'_atian:fg:rmi_?_h.@.‘gi@y the applicant in his application for. rs__s'q_anie_a ofthis -5'9.% m&:-tgﬁa&nﬁi-m-@e Ingorreet during

verification at any subsequent stage, m};-.-;’aﬁ.ﬁm'ml ble for cangellation,

+ (A) For Industrial User: NOQWPGUMQ&_N{@;

conditions; | i =
+ 1) No Objection Certfficate shall be granted-orily. In-$uch cases where logl government watgrgu

) ‘é’{ouna Water :=9¥Ira§ll.qn'-'_py:iridy'str_lese :

quantity of water.
1) All industries shell be required to adopt latest water efficient technologies so.as to redusce depende

Al industries absjracting ground walsr in excess eflgﬂnﬁ&_shafi be-required 1o undertake:a
Inaustiies (CIl)/ Sederation Indian Chamber of Commerce and-lnduslry-{f]g g_l.}{-Nationar Prod
audit réports within three months of completion of the same to Ground Water-Dgpartment Yttar

9:auditors cnd submiy
nuustries:shallbe required to.

reduce thelr ground water ysg by atleast 20% over the next five years through-
+ 1v) Constrution of observation well(s) (piezometer)(s) within the premilses and:insta
mentionedin General Conditlon no, shall-be manida Ustiles draw
Monitoring of water Isvel shall b6 don ‘R roponen remeter (obsel
560 m from the bora elIIprodt,'rﬁﬂMjWﬁ_il.--_@‘gnf & agyifer zone. ppe rriéa_-mée;ame.t_, Hall
Monthly water level data shallbe submitted onliie to the Ground Watsr Ggp@nmem. UR -
+ ) The proponent shall be required to adopt roof top.rain water harvesting/ .'—.aoliérge_ in the: projest:
ground water (chemical, pharmaceutical, c_lye_silg}g:i_wnts-!.;palnl_s, textiles, tannery, pesticldes/ Inseotl
ete.) shall store the Harvested ralh wae I strface storage tanks for use in the Industry. Tl
+ vi) Injection of treateg/ untreated. it '

fdwelter arid,
minimm Jistance of
6:purtiping well wells.

,§?9“W‘ajiéﬂme;hm.wrar—-systams-_s:;felfyé;;mﬁtgfigﬁ.-
+ vii) Industries which bra likely:to cauise ground-water pollytion e.g: Tannirig Slaughter Houss
other hazardous unr‘rr elc, (asiper GPEEB:[fﬁ_t):ﬂgaﬁ\‘_.rbﬁder_talﬁg hecessary well head:

pollution

mical,. Goal washeries.
tevention ofigiou 1 weter

following speeifio conditions:

ring.of dewatering dis sharge rate

toring records and revults
Wanagement Counail,

(ks more.than 20 m? /iay.

The No Objestion Certifioate for ground water abstraction will be granted’subject fo:the
acls thal require dewaiwrng. proponent shall he required to carry oyt fﬁgula"r monity
{using -a digital wate'r|f|ow meter) and submit the data online to Ground Water Pepartment, UP as applicable, Mon
should be retained by the propenent for two years, for Inspection or reporting as required by Distriet Giroung Wate
« /1) Installation of Selw{'age Treatment Plants (STP) shall be mandatory for new.projects, where. groung w ' egL
The water from ST Ishalr be utilized for toilet fushing, car washing, gardening ele. LN

+ (B] Infrastructural ser:
i1 case et infrastiucture proj

|
| = = bt S e

Date :24/06/2022

Flace Muzaffar Nagar

This celfti-fic-a-te ise I'eat-ramsi.eélzly generated-and does not r!;aig;.mjiiné- td'i;gﬂtfalﬁ signature

| - —————— . = i i o (e
e
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o

n Case ef Electric PUmpJ

Date of Ensrg!zatian (

o i
9 ol

Ma-xlmumAlfewabie ate. f&@ﬂﬁ !-
sl ARy

+ In case of any m.mg{e of ownership of the prapased wall" fresh aulho:szﬂt:on haa lobe Qb;ﬁf 2l
+ Na change of location, design, rate of withdrawal %md pumping device In respect of the pro s qul-as

: lealed atisl () ang (3) ot this
vertificate shall be made without pnor permission of the Competent- Authorily, Any deviation in'fhis ragard sk a_lF eqﬁ-.tq caneellation of this
authorization .

+ For the purpose of nEasunng and recording the quantity of ground water extracted, every: saluuser shall 2

x.digital water flow meters
{conforming to BIS/ }: standayds) havrng telemetry. system In the abatraqﬂon skrwture wh iwh i

futh. of extraction, at outlet.of
Jser:utll-the wnlrﬂry s proved. |
»,g!al,er ‘meter: '
aiiy ther redsons, ifthe

pumping davlees angl It shall be: prasunmd\ thatt ua.n;f_ty ra‘c:or,dag lay;";h,
Ihe rate ofex{ractm of ground water from t k)

+ The ¢oneer e:Aum tity reserves the. righuo stop exlracrron of greuner Wﬁter
situation §0 dmnand w

v In case of any change of ownership or the exist{n 3\

2)iand (3) of his Gertificate
9 lign:ofithis.ragisiration
108 it this gglstration is found to be Incorrect

»--..
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(Namami Gange & Rural Water Supply Depaitment, 61

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC029886

VALID FROM 14/03/2021 TO 13/03/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202103000034

ame of the Owner AKSHAY JAIN
Designation DIRECTOR Company Namea SILVERTON PULP
ug UL BT =1 AND PAPERS PVT
LTD
Company Address aTH KM, BHOPA ROAD, MUZAFARNAGAR Authorization Letter Download
HU-f} &1 Ul wiftrpR ug
Address of the Applicant 09 TH KM., BHOPA ROAD, Application Form Serial  MZFNO321NINOO23
No.

Date of Submission 02/03/2021 Specimen Signature

L.ocation Particulars

District Muzaffar Nagar Block Municipal
Carporation/Nagar
Palika Panshad,
Muzaffar Nagar
Plot No./Khasra No. NIA Municipality/Corporation N/A
Ward No./Holding No. INIA
Particular of the Existing Well and Pumping Device
Date of 06/01/2004
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 60,00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 15.00

Operational Device Electric Motor (\ | 8//] Rate of Withdrawal = 128,00
LA 553)) (m3/hr.) T



Maximum Allowable 15.00 62

Maximum Allowable Rate  120.00
Running Hours Per Day:

of Withdrawal (m®hr.):

Maximum Allowable ~ 594000.00 Recharge Required 594000.00

Annual Extraction of
Ground Water:

+ This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at 1. (2) for extraction of

ground water at a rate not exceeding that as shown at Sl. (3)), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf

+ Holder of this NOC is hereby directed to assure annual recharge of 594000.00 cubic meter, as specified under the application form

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall anly
started after registration of his/her NOC, :

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

fFor the purpose of measuring and recording the quantity of ground water extracted, every sald user shall affix digital water flow meters
(conformirg to BIS/ IS standards) having telemetry system In the abstraction structure. whish record rate and guantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recordad rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained,

+ Nochange of focation, design, rate of withdrawal and pumping device in respect of the existing well as indicated at 81, (2) and-(3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration ,

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration Is faund to be

during verification at any subsequent stage , this reglstration is liable for cancallation.
The Certificate of Authorization/ NOC shall be valid for'a period of five years from the date of issue. The applicant shall have to apply for

renewal through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well, The data, obtained from digital water level recorders shall be made
avallable to this office on monthly basis :

« Guidelines for Installation of (o) r elr Monitoring

Incorrect

Plezomeler is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level medsuring

equipment. Itis also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn, The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

5.No Quantum of Ground water withdrawal (cum/day) i No.of piezometers required
: Manual  DWLR with Telemetry
1 <10 0 0 0
2 I 1150 1 1 0
3 50-500 . /\ﬁw 0 1
4 > 500 QU}‘\ 2 ' 0 2

o The measuring frequency should be'mon'th!y and accuracy of measurement should be up to em. the reported measurement should

be given in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLRY Digital Autamatic water Fausl rarmrdar (AN
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All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered shuu6t3
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for 115

validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottie) to the

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Parmanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,

depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS: :
(A) For Industrial User: No Objection Certificate for

conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

ground water extraction by industries shall be granted subject to the following specific

desired quantity of water.
i) Al industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources

iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of
Incian Industries (CII) Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such.industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.

iv) Construction of observation well(s) {piézometer](s) within the premisés and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® Iday of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP,

vi The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
poliute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vil Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vil) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of

ground water pollution,

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out reqular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable, Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water

Managernent Council.
ii} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?

/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :18/08/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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ORIGINAL APPLICATION NO. 277 OF Lozg
Liyakat Ali & Ors.
Versus
State of U.P. & Ors. ....Respondests

KNOW ALL to whom these present shafl come that I'We, Silverton Pulp and Papers
Private Limited, the Respondent in the captioned Application, do hereby appoir
Utkarsh Sharma, Advocate (Hereinafter called the Advocate(s)) to be mylow
Advocate in the above-noted case and authorize him: -

TO act, appear and plead in the above-noted case in this Court.

TO sign, file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits
or other documents and do all other acts and things which may be necessary to be
done for the progress and in the course of the prosecution of the said case in all its
stages subject to payment of fees for each such stage. '

TO withdraw or compromise the said case or submit to arbitration or mediation any
differences or disputes that may aris¢ mormanymmartouchmgthesaidm

TO initiate and conduct execuhonpwowedmgs.

And /We undertake that I/'We or my/our-duly authorized agent would appear in the
Court on alt hearings and will inform the Advocates for appearance when the case is

ooy alled.

>/ .ND I/We the undersigned do hereby agree to ratify and confirm all acts done by -

5%, 125" iy mefus to all intents and purposes and that it shall be-our duty to keep constant

2153/ uch with the advocate to seek updates of the case.

¥/ *‘*’L;"; AND I/'We hereby confirm and affirm that every application; pleadings, affidavit,

" Ltlstructlons and I/YWE shall not dispute its veracity.
AND I/We the undersigned do hereby agree not to hold the Advocate or his substitute
responsible for the result of the said case.

IN WITNESS WHEREOF I/We do hereunto set my/our hands to these presents the
_ contents of which have been understood by me/us on this ___day of October,

2022,

Accepted subject to the terms of the fees,

ADVOCATE \p 2599/204 CL ;
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